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be examined and preferred even if this 
involves Kome extra expenditure or lesser 
automation and sophistication. 

Sir, I am not reading the report now. Now, 
Sir, if this is the policy of the Central 
Government which has been so clearly 
enunciated by the Prime Minister, then how is 
it that six turbines which can be manufactured 
by the BHEL have been ordered to be 
imported each of which, it is said, involves an 
amount of Rs. 1 crore ag pay o:7? Sir, as a 
result of this import, there is going to be an 
irreparable Joss so far as the BHEL is 
concerned, and the BHEL will be starved of 
orders. Sir, the BHEL is a first rate 
organisation manufacturing turbines and other 
equipments which are bein^ exported and 
there is an appreciation of these exports. But 
the Enerj?y Minister is insisting, and I am told 
that he is pressuring even the Government of 
India, to take a decision in terms of his 
suicidal policy of importing the turbines. Not 
oniy this Sir. In many Ministries and in many 
Departments, there is now a tendency to put 
one multinational against each of the 
important public sector undertakings so that 
the public sector may be ruined and our policy 
of self-reliance may go down the drain. .Apart 
from that. Sir, Ranchi Heavy Engineering, 
Bharat Vessel Plates, etc. are manufacturing 
such important things. Such important public 
sector organisations are working much below 
capacity—sometime? 35 to 40 per cent. There 
k, no order. And if there is no order, there is 
strain on public finance also; employment has 
to be maintained and maintenance of this 
machinery and everything has to be done. 
Why are these things soing on? Although it is 
a Special Mention, nobody will come uP. But 
I V/ill appeal, through you. Sir, that the 
Minister should announce what machineries 
are being imported which items are available 
here and w^ich can be manufactured either by 
the public sector or private sector. A friend of 
mine was mentioning to me:    All right, they 
can manufacture 

goods, but how can they manufacture money? 
If this is the state of affairs and if everything is 
now being done according to the wishes of the 
Prime Minister, I do not know where we are 
heading to. I would like to ask the Minister 
concerned to make a concise statement as to 
which machinery is being imported and how 
much, although those machineries and other 
things can be manufactured here either by the 
public sector or by the private  sector. 

THE VICE-CHAIRMAN (SHRI R R. 
MORARKA):    Mr. Bhupesh Gupta. 

REFERENCE    TO    THE    ALLEGED 
MOLESTATION OF A WOMAN    IN 

BAGHPAT ON lOTH JUNE 1»80 
SHRI BHUPESH GUPTA (West Bengal): 

Sir, I am very glad that I have got an 
opportunity to make * special mention. Sir, 
this is about the savage molestation of a 
woman in Baghpat on the 18th June. These 
incidents are growing all over the country. 
We are all seriously concerned. 

Accompanied by one Manmohini Sehgal, 
Vice-President of the National Federation o,f 
Indian Women, its General Secretary, 
Shrimati Vimla Farooqi, Secretary, Shrimati 
Bani Dasgupta, Smt. Geeta Mnkherjee, an-
other member of this organisation, who is a 
Member of the Lok Sabha, visited Baghpat 
village. Sir, the report as given by her is 
simply shocking. I would not like to read out 
the whole of it. But, with yotu" permission, I 
would like to lay on the Table of the House a 
note by Smt, Geeta Mukherjse. 

Sir, on the 18th June the woman was in a 
car along with some men, including her 
husband. There was an exchange of fire 
between the travelling men and the police in 
which none but three of these men died. No 
one else was injured. The police version is 
that ti\ey were dacoits. I am not going into it. 
I am not discussing th» dacoit problem at the 
moment.   Whlit- 
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ever the case may be in that regard, alter their 
death the accompanying woman was dragged 
out of the car by some policemen. Several 
member oi the police force ripped off her gar-
ments, made her completely naked, and then, 
Sir did certain acts of molestation—shocking 
and brutal— which I will not like to repeat 
here. All this was done before the public gaze 
in broad day-light. She was then beaten and 
thrown on the road, when her private parts 
began to bleed profusely due to abortion or 
something. "She was taken to the police 
station in that condition and kept there for an 
hour more before being sent to the hospital. 
The police version is that it was not the police 
but ttie crowd who molested this woman and 
brought her to the Police Station. This version 
does not stand to reason at all. No member af 
the crowd was injured by any of these men. 
On the contrary, it is they who died as a result 
of police action. Some person in close 
coUueion with the police force are also trying 
to spread the story. Well, we heard half a 
do7en people who saw the police doing this 
thing." 

Now, Sir, the Police is powerful. They got 
some people to spread the story. The dignity 
and honour of this woman were sadistically 
violated by the custodians of the law and it re-
quires 2 very serious inquiry and punishment. I 
have given you the broad and bare facts. More 
facts will be available, I believe, in the Lok 
Sabha. Now, Sir, the other day, we discussion 
in this House the question of honour and rights 
of women and their protection. It was said that 
the Law Commission was going into it and that 
the States would be consulted. May I suggest 
again for the consideration of all Members of 
the HoUiie, irrespective of political parties, 
that we may have a Committee of Parliament 
to go into the question of law and to make 
certain changes in the 'Indian Penal Code and 
the Evidence Act so that the cases of rape and 
simi- 

lar other acts of molestation are promptly dealt 
with and a law ig passed for that purpose? The 
Law Commission is not required for this 
purpose. Sir, we have had several laws passed by     
this Parliament    on the  recommendations of the 
Select Committees and with the help of eminent 
jurists and lawyers and even the    ex-Chief 
Justices who were invited as witnesse before  the  
Committee.    I had      the privilege of being a 
members of such Committees.    Sir,  there  are  
eminent   • lady Members in this House who are 
mothers and sisters and also in     the other 
House.    Why can't w^ rely on them to form a 
Committee? If     you like,  you  can  add  some  
others  also. Then this Committee would be in     
a position  to call witnesses such        as jurists,  
justices   and  other     relevant persons, hear 
their views and formulate a law which,  by the      
common coinsent of the   two    Houses, in   the 
interest of the nation and the rights and honour 
of our womanhood,    we can pass immediately. 
Sir, it js not a violation  of the rights of the 
States I     thing   t'he States   should   simply 
welcome this thing.   If we take   this initiative,  
they would  simply      welcome it.    And as we 
proceed with it, we can even call the Chief 
Ministers or the Home Ministers- of the   States 
before    the Committee so that there is no 
difficulty at all. I am not at all for violating the 
rights of the States. Our Home Minister is sitting     
here. He can be the      Chairman of     that 
Committee. (Time bell rings) Or, some of the 
leading  women  Mem,bers  can constitute that 
Committee and if they have no objection, there 
may be some men Members also who could    be 
of help.  We  can  always get the  expert opinion, 
expert advice, expert counsel by calling 
witnesses. Besides, there is a  Legal  Department   
and   a  Legislative Department which always    
help us in     framing    the law    in    exact 
words an s© on.    Sir, therefore,    we urge upon 
the Prime Minister of the country, through you    
and    through this House, not to delay this 
process I am sjiii, she is as much interested as 
any of us in getting, such a law 
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passed. But, sir, we should take ^ immediate 
steps. And we can do it in this session of 
Parliament. I have that confidence in oUr 
women colleagues here including the one who 
interrupts me occaSonally. I have no dubt 
about it. We can do it and also the other House. 

Finally,  Sir,  before  I  sit down,    I say the 
Home Minister should enquire into  this  
matter.     Our  Member  has visited, leaders of 
the National Fede-     1 ration of Indian 
Women had visited. And I am sure, some of 
them that side, if they had time, would have 
visited. But many tilings happened in between 
and it was ^o^ possible for them to do  so. 
Some of them may have also visited.     Sir,     
the    Home    Minister should    parsonally    
enquire    into   it. When  the   Narainpur     
incident  took place, even Smt. Indira Gandhi 
went there; others went there. Why is Mr. Zail 
Singh not going to Baghpat? May I ask him 
this? Why can he not carry with   him   some  
lady  Members  from this House to help him?    
They could talk to the ladies there and get     
the. information.    It is        possible.      Sir. 
Therefore, I would not leave ft, as it was not  
done before, to the      State Government only.    
Let    the      State Government come into the 
picture in its due right in a proper     manner. 
But the Central   Government     must come  
into  the  picture.     Sir,     have the police a 
right to rape the wife of a dacoit even, I should 
like to know. They say as if they have killed 
three dacoits.    And whether they are    da-
coits or not, I do not know.    Sir,    if such 
things happen in the country, 1 feel like 
becoming a dacoit because it is more 
honourable to be a dacoit to protect the honour 
of the women than to be the Home Minister 
who keeps quite whether in the State or at   the 
Centre.   Sir, I am not blaming       Mr. Zail 
Singh.     I am not blaming him. I know that 
'ne is an honourable man and he will certainly 
look into it. Sir, I appeal in the interest not 
only     of the womanhood but of our     culture 
and   civilization.    When   any  woman 

is molested, any woman is raped or any 
woman is dishonoured, we feel, Sir, that our 
cultural heritage is under attack. And that is 
why I would ask Mr. Zail Singh, the Home 
Minister of the country, to look into this 
matter and take all possible stepa. 

 
  

(fnter-uptio7is) 

THE VICE-CHAIRMAN (SHRI 
R. R. MORARKA): Kindly listen to me for a 
minute. (Interruptions). Kindly listen to me. 
This is a Special Mention. The procedure 
about the Special Mention is that only those 
Members are allowed to take part whose 
notices have been accepted by the Chair. 
Now, if the system is to be changed, you 
would appreciate that it can be changed only 
by the Chairman and not by me. If the 
Members feel that this is an important matter 
and if they want to take part in this, I would 
request them to give notices so that the 
Chairman may consider them and admit them 
for tomorrow morning 

 



 
I SHRIMATI KANAK MUKHERJEE I 
(West Bengal): Sir, this is not a i question 
of just one incident only. Repeatedly, again 
and again, almost every day such things are 
happening. It is not only a question of 
dishonour to women but also of the 
dishonour to the whole nation, which calls 
itself civilised. It is beneath the dignity of 
any country, any civilised country, where 
such things ate happening every day. We 
are ashamed of these things. I am giving lull 
support to what my hon. colleague, Shri 
Bhupesh Gupta has said. I want a 
categorical, definite statement by the Home 
Minister on this incident. I want to also 
know what the administration is going to do 
to prevent recurrence of such things. Every 
day we take up one by one such incidents 
and come to you. There is something wrong 
somewhere. 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI R. R. 
MORARKA): Order please. The hon. 
Lady Member must now sit down. 

 

SHRIMATI KANAK MUKHERJEE: 
How long is this indignity to women going 
to be tolerated? It is beneath the dignity of 
a country, a nation, . which calls itself 
civilised. It is not only a dishonour to 
women but it is a dishonour to the whole 
nation. We want to know from the Home 
Minister what actually happened there and 
what they are going to do about it in order 
to prevent recurrence of such things. We 
want to have a categorical answer from the 
Home Minister. 
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SHRI SHYAM LAL YADAV (Uttar 

Pradesh): Tha is not a point of order. 

THE VICErCHAIRMAN (SHRI R. R. 
MORARKA): Will the Home Minister .say 
something? 

 
SHRIMATI PURABI MUKHOPA-

DHYAY (West Bengal): Mr. Vice-Chairman, 
when Mr. Bhtrp-gsh Gupta rose, I raised my 
hand, and I should get preference... 

(Interruptions) 

AN HON. MEMBER; Are we hav 
ing a discussion? ^ 

SHRIMATI   PURABI    MUKHOPA-
DHYAY:   There will be a discussion; there 
has to be a discussion   .   .   . (Interruptions) 

THE VICE-CHAIRMAN (SHRI R. R. 
MORARKA): We can have a discussion; we 
can have Call Attention motions; we can 
have anything we like, but  .  . . 

(.Interruptions) 

SHRIMATI PURABI MUKHOPA-
DHYAY: You will have to allow us; we will 
not sit in this House if you do not allow  a 
discussion .   .   . 

THE VICE-CHAIRMAN "(SHRI R. R. 
MORARKA): Kindly listen. There is  a 
certain procedure .  .  . 

SHRIMATI PURABI MUKHOPA-
DHYAY; We know the procedure. Do you 
want to remind me of the procedure of this 
House? I have been here so long and I know 
the procedure. The Government must come 
out with a statement. I do not want to 
politicalise the issue but the brutal activities 
of the police officers should be checked. Why 
should the Government be shy of identifying 
those police officers? And you must allow us 
a discussion as we want to have our say on 
this matter. We will not allow this type of a 
situation to continue where women are 
treated everyday like this. Let the Govern-
ment say something and let there be an 
investigation .   .   . 

(Interruptions) 
SHRI SHYAM LAL YADAV: But 

let the Minister first make a state 
ment  ... ,     . 

DR.   BHAI    MAHAVIR     (Madhya 
Pradesh):     Sir, you    ask the    Home 
Minister whether he is coming before the 
House to make a statement . . . (Interruptions) 

SHRI SHYAM LAL YADAV; He was 
going to make a statement... (Interruptions) 
How can you threaten him? He must be 
allowed to make a statement and then you 
allow a discussion. 
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SHRIMATI PURABI    MUKHOPADHYAY: 
We will not    allow it like this. They should be 
ashamed of it . . . (Interruptions) 

THE VICE-CHAIRMAN (SHRI R. R. 
MORARKA): You are a very senior 
Membei-. Please wait for a minute. Let the 
Home JBTinister have his say. Let him make 
the statement and thereafter if you want any 
clarifications, he will give.   • 

DR. BHAI MAHAVIR: Have you asked 
him to make a statement or at least say when 
he is going to make a statement? 

THE VICE-CHAIRMAN (SHRI R. R. 
MORARKA): I have not directed him; he 
wants to say something on his own. 

 

 

STATEMENT BY    MINISTER 
Fiuding^ of Oil/Gas in the Bay »t Beiiffal 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI VEERENDRA 
PATIL); Sir, with your permission I would 
like to make a statement regarding promising 
oil and gas discoveries made by the Oil & 
Natural Gas Commission in the Bay of 
Bengal last week. I am sure Hon'ble Members 
will be happy to hear the news. 

Ag Hon'ble Members may be aware, 
Oil & Natural Gas Commission have 
been drilling exploratory wells in the 
Krishna Godavari offshore Basin as 
well as in the off-shore of Andamans 
Island. '      j 

Seismic surveys carried out by ONGC in 
the last two years in the offshore Krishna-
Godavari ba^ have identified two structures. 
The first well on the Godavari structure situ-
ated at about 60 kilometres North-East of 
Machalhpatnam town and 25 kilometres away 
from tKe Andhra coast was spudded on 1-12-
1979. The drilling which was suspended on 
24-3-1980 due to high sea currents was 
resumed at this location on 13-6-19,80. 
Bearing in mind the technical conditions the 
production testing was started on 20th June, 
1980. 

Production testing has indicated a flow rate 
of over 600 barrels of oil per day through 
half-inch bean with gas oil ratio of 110. The 
testing of gas zone is in hand. It is proposed ,    
to take up further drilling shortly to 


